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IShri K , Arjunan)
job/opportunities in Neyvcli Lignite 
C orporation.

(3) Their immovable piofwrty 
such as houses and wells should be 
a sse s!^  for com pensation without 
any delay. .

The CenUal Government shoutd 
intervene io the m atter so that 
ju itice is done to  eviclces of land.

(vi) A l lb g e d  p o l l u t i o n  o f  d r i n k 
i n g  WATER BTf THE DISCHARGE 
OF POISONOUS BY-PRODUCTS
o r  A W ine Factorv in  Pilarh-
ANI VILLAGE, DISTT. SaHAIAN- 
PUR, U.P.
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îfy  ̂ *ra^ f^ T  m , P̂ifTl-

^ Pf (T)» 5TT ^  ff

5T5TSI ^  3(ipfra-T W 
«ir(t 4t^ % ffTiTT 3rr

I

<ni: ffTTTi: % irfr srT̂ JTi { f r  
"pfffVq TTTrrT ^  mf-^T 4  *
f^^rra i|TnT T̂TCfT
i ,  a rfe  ^  ?ttt% ^  fTfrf «

3rr !

(vii) A liu ;e d  ntsiH ucnuN  oh 
W aqi-rR oi’tm  hj. a t  th e  ins- 
jA N ct OF P u n ja b  W aqp  
B o a rd .

SHRI A S lll'A Q  HUSSAIN (Ma- 
harajganj) . Sir. the W aqf Boards 
were coiistiiut;.d in ciicti Statt; under 
the Muslim Waql Ac(, 1956. The 
main purposes ot the^ic Uaards are
(i) protection and  (ii) cfllcient inaaa- 
gement and improvement o f waqf 
properties, l i te  mosques, Durgahs 
and cremiition grounds. Under the 
wuqf Act ,in(i Musltm Law, the 
above-nieiUioiicU lights cannot be 
irdflsferred or even leased out for 
residential purpose^.

Ituoug lith i^  Hihim: 1 would liL̂ e 
to draw the attention of the Minis- 
icr of Law .ind JumIcc who is in 
ch a ig co f Muslins W aqf also that the 
Punjab ^^ l̂ql fl ’a iJ  Ĵ  indulging in 
ihe demolishiiiE .md dc;.iruciion of 
lliese places. Only rccentiy ii) 
■\ugust. tiic Acting Secretary
oJ the fVinJ.ili Viittjl’ Boatd has 
allotted and out the hist(Xic
g^avcyard^, namely, Dar^dh Hazrat 
Sheikh MLilchdooin J.iltiuJin and 

Saiyed Mahmitod Shdtktd, itie renowned
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saints of 1200 A. D. A large 
number o f M uslims from all over 
India and abroad \is it these places 
and pay their homage every year. 
In this pcrticular gravc-yard, a good 
many M ushm Soofies, Muslim saiots 
and freedom fightcis have been laid 
to rest and people of all cartes and 
creeds pay their icipccts.

Similar is the position in tlie rural 
areas o f Panipat fchsil, A pcisual 
o f  revenue record will rc \eal th a t the 
graveyards and mosques are there in 
the paper but actually they are not 
in existence m all as the land stand 
allotted by the Punjab W aqf Board.

There is a net annual income of 
over two la^hs »if rupees to  the 
Punjab W aqf Uoard from Panipat 
only, but absoliitely no f:Lcilitics for 
the education o f Muslim children are 
available there.

T dem and th a t the Minister of Law 
Lind Justtcc may order a thorough 
pri'bc and afford due protection lO 
the sacred places which arc being 
disfigured d u e  to the negligence of 
Ihe Punjab W aqf Board- I he above- 
cited allotments may alsr> be cancel
led with immediate effect.

being assured of any irrigation facili- 
ties. The canal and tube well net
work can provide irrigation to only 
5 lakh hectares. The land a t most 
o f the places is sandy and it needs 
at least 4 to 5 waterings for a crop 
to mature.

I therefore, urge upon the central 
authorities to come to the rescue of 
these districts by providing more 
power for the {iibewclls so that the 
same can be used for longer time 
during the day. Power cuts should 
be avoided and priority  should be 
given to  agriculture for regular supp
ly of power. M ore w ater should be 
released in the canals so tha t it is 
available for more lands to be irri
gated Diesel quota for the farmers 
may he increased iliroughout the 
drought-afTected areas o f U.P.

This area is the graniiry of U ttar 
Pradesh. So immediata and urgent 
steps should be taken to save the 
crops and bring relief to the agricul
tural community.

15.12 hrs.

(viii) Steps to provide more irri-
tiATlONAL FACILITIES TO DROUGHT 
AFFECTED DISTRICTS OF UTTAR PkADPSH

SHR1M A7I MOHSINA KID W A I 
(M E E R U l) : I he western districts
of U ttar Pra 'csh, especially the 
Meerut Division, are in the grip of 
a sever drought. For want o f p ro 
per irrigation sourccs, the standing 
erops of paddy and sugrcane are 
withering in the absence o f rains 
since mid A ugust, This will create 
seiious problems for the poor far- 
Jiiers ultimately afTecting the nationai 
aBriciiltural targets, procureiiicjit ctc.
Other districts in the entire belt like 
Gha?;iabad, Saharanpur, MuzafTar- 
nag.ir and lluiHndshar aJso suffering 
cnormc.usly in the above context. 
Also 8 5 per cent of the 13.3 lakhs 
bectvea o f cultivable land is oot

SU PPLEM EN TA RY  DEM ANDS 
FOR G R A N TS (GENCRAL) 1981-82

M R . CH A IR M A N  ; Now we take 
up further discussion on the Supple
m entary Demands for G rants.

Shri Satyasadhan Chakraborty. 
The H on. M ember ha.s almost con
sumed his time.

S H R ISA T Y A SA D H A N  CHAK- 
RAUOR1Y (C A U 'U T T A  SOUTH) 
I he Fijiance M inisjer slated yester
day in the other Houst- as I find in 
the newspapers, that no condition 
which is derogatory to the sclf-rcir- 
pect o f india would be acceptable 
to our counti y Now heig is what 
the W aahmgton correspondent of 
Th* Hindu w rites-A usuit 7.


